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ORDER ( ORAL )

(HON*BLE MR. JUSTICE V.S. MALIMATH, CHAIRMAN)

what is complained in this case is non-compliance

i

of ... the judgment of the tribunal in GA 1117/1989.

since the counsel for the petitioner tried toc maintain

‘ all
that the respondents have not complied Uithithe directions,

we consider it appropriate tc extract the directions

which the respondents uwere required to comply with gs

follows

"accordimgly, we direct that the respondents
shall make the payment of the differential
in the amount of DCRG to the applicant, as dus,
reckoning his last drawn pay as priver 'ja!
'in accordance with the'rules, with interest,
as applicable under the rules. They shall

p—" also pay him arrears on account of the

t
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differenfial in tha.;mount of pension from
the date of retirement, reckoning the salary
' and allowances .etc., as he would have received
as priver grade 'a' .
go far’a$ the pa*ment of ﬂifﬁ@rential amount pf the
D.C.R.G. is con&erned, it is not disputed that the
petitioner haS since received the said amognt. .There was J
however, a subsisting complaint about the‘payment of
interest on the said amount. It is for that;purpose, we
x? ' haﬁ{.adjéurngq thg cage‘ﬁhe¥euponiitAuasAéubmitted today
that a cheque for a sgm:of 83,3,492/4 representing the
inteiest on the,differantigl amount of the D.C.,R.G. was
paid. to 'the petitioner today in the gourt. Though late,
pa;ment of iﬁtereSt habipg~beenimade, there is now full
co@pliance of theifirst part of the Qiréctions,of,the
Tribunal. - Thé obly other diraetion that requires
‘_eXa@inaﬁion is in regard to payment of arrears on account
of the differential inAthe amount of pensionm from the
date of retirement, reckoning the salary'and alledances
-‘ét§.< as he would have receivea as priver grade 'At,
The regponqents_say that.they have complied uith this
directién by passing an order'No.028714922/uno/oL1
“which Qas produced:before us today; It is an authorisation

te the Manager, Punjab National Bank, shahidganj,

, saharanpur_(ufp) Fo Pay pension to th& petitioner (pehsianaf)
having regdrd to the revision of‘hié pensioa from
RS+1119  to Rs.1601 with effect From 1.4,1987. Relief
on pgnsion sanctioned from time'to time is also directe&

-

%o be Paid to the petitioner. It was submitted that

B ; ) _ 7 .
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this a;thority has~been sent to th; petitioner by
Reg;stered Poste }he petiéionar who uas pre;ﬁgf Before
us today confirmed that<hié son has received xwragistered
letter. Wé are, therefofe, satisfied that the order
authorising difference in-pgyment has beep duly

| camenicated to‘the petitipner. It is for the Puﬁjab.
National Bank‘ uhgreffom the peéitioner is fe;eiuing
pens;on to qay the difference in,pension as per the
authorisation issued gy the authorities con&erned.

There is, theiéfore, compliance with the seconﬁ difectiﬁn
also. | |
2. 1' : go far as the payment of commutation is
concerned, ;he judgment of the Tribunal dﬁlnot contain
any»Such_direcfion. ,Houéuer, ue ﬁind,from_the authorisation
referred to above that conséquent'upon the reQision of

- peasion, the aﬁount of commutation to thch the pefitionpr,
has becbmevéntitled to has also beeﬁ diraqfed to be pai&

to him, shri G.D. Bhandari, counsel for the petitioﬁer
submitted thét on the éé;d-amoupf, there should be a
direction for payment of interest. pirstly, it‘is ccessary
to Poin§ out that thgre is no §p§cific direction in 'the

judgment of the Tribunal in regard to the payment of

aken

commutation. The authorities have, however, rightly t
. . - ' \

action to make direction to the Bank regarding payment
of\appropriate amount of commutation having régard to the
reyision of the pension of the pefitioner. As there is-

N6 primary:. direction in regard to the commutation.and

s ) .
Yx/the payment of interest on the said amount, we cannot be
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called ubon to take action against the raspondents

A

-4-
on the ground thét fhey'are liable to pay interest on

the diffefence iﬁ the commutation amount.
3. Though late, the respondents have complied
with the directions given in the judgment. Having

regard to the circumstances, ue accept the explanation

‘offered by the learned counsel for the respondents

attributable to administrative problems in the matter
- - - : V

‘ 03
of - complying the directions. Hencezvall the
directgoﬁs have since been complied with, we accept

the explanation and drop these proceedingse
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(P.C. JAINg . ~ (V.Se MALINATHj/
MEMBER(A ) CHAIRMAN
12.2.1992. : 12.2.1992.




